
Crl. Misc. Case No.12/2022

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

28/01/2022

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the

accused Sri Jaykanta Pegu is also present.

This  application  is  filed  under

Section 438 of Cr.P.C. for the pre-arrest bail of

the  accused  Sri  Jaykanta  Pegu  in  connection

with the Laluk P.S. Case No.404/2021, G.R. Case

No.4487/2021, under Section 21(a) of N.D.P.S.

Act.
As per  the F.I.R.,  the informant  Sri

Abhilekh  Talukdar,  the  I/C  of  Harmuti  Police

Outpost has alleged that on 03/12/2021,  one

co-accused Sri Dilip Das was arrested as 2.70

grams  of  suspected  contrabands  (heroin)

contained in 14 numbers of small size plastic

containers were recovered from the bedroom of

the  said  co-accused  Sri  Dilip  Das.  During

interrogation  the  said  co-accused  specifically

implicated  the  present  accused  Sri  Jaykanta

Pegu along with  Sri  Raj  Pegu  from whom he

allegedly bought those contrabands. 

Learned  counsel  on  behalf  of  the

accused  has  submitted  that  the  present

accused is nowhere connected with the offence
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alleged in the F.I.R. and he was only working as

a  mason  in  his  residence.  In  fact,  he  was

wrongly  implicated  by  the  police  in  the  said

F.I.R. Therefore, he may be granted the benefit

of pre-arrest bail under Section 438 of Cr.P.C.

Learned A.P.P. on the other hand has

submitted that the investigation is still going on

in  the  instant  matter  and  custodial

interrogation  is  very  much  required  of  the

present accused and there is a clear implication

of  his  name  by  the  accused  who  is  already

apprehended by the police.

Considering  the  matter  in  entirety

and also after perusal of the available material

on record, this Court deems it appropriate that

this is not a fit case to grant the benefit of pre-

arrest bail to the accused and accordingly, the

instant application is dismissed.

The petition is disposed of.

Case diary/ Status Report/ G.R. Case
Record may be returned back.

Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


